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in era e of bout 70 per cent in the produ-
ction of coin. The incentive chern has al 0 
been introduted in the Hyderabad Mint with 
ffect from 8th April, 1983, and in the 

Calcutta Mint with effect from 4th July, 1983 
which ha resulted in an increa e of over 50 
per cent in the production of coins in both 
the Mint. The number of working hours 
per week per shift have been inclea ed from 
48 to 54. Similarly, the number of working 
day is also being increased to the extent 
pos ible under the provisions of the Factorie 
Act. New coining pres e have been ol'J ered 
for the H)'derabad Mint to strengthen coining 
capacity. Thc 20-paise coin has also been 
re-introduced 0 as to reduce the demand 
for ten paise coins' As a re ult of these 
mea ure , it i expected that production of 
coin will be at lea t about 960 million pieces 
in 1893-84 against 660 million pieces in 
1982-~3 . 

Besides , long.term measures like intro-
ducti n of additional shirts wherever possible 
are undt!r consideration. 

Ho Idings of .Financia I Institutions in 
Equity Capitnl of DCM and Escorts 

Limited 

1104. SHRI GULSH R AHMED: 
DR. VASANT KUMAR 
PA~DIT : Will the Minister of 

FINANC be pleased to statc : 

(a) the extent of holdings of financial 
institutions in the equity capital of DCM and 
.scorts Limited; 

(b) the extent of holdings of share by 
Slrvashri Bharar Ram and harat Ram and 
their family members in DCM and Shri H .P. 
Nanda and his family members in 

cort ; 

(c) how is it that the managements of 
said companies are in the hands of the 
familie of Sarva hri Bharat Ram and Charat 
Ram and Shri H. P, Nanda whil~ bulk of the 
quity capital is held by the public sector 

financial institutions; 

(d) what control/safeguards are being 
exercised by the financial institutisns to 

safeguard their own interest and also the 
interests of the minority shareholders; and 

(e) would Oovernmeht donsid~r stten,-
thening of control by t.he fiinancial in ai-
tution of on uch companies in order to ve 
exploitation of funds/asset of the companie 
and also restore investors confidence in the 
working of Indian Companies? 

THE DEPUTY MINISTR IN THE 
MINISTERY OF FINANCE (SHRI JANAR-
DHANA POOJAR Y) : (a) As per the infor-
mation furnis~ed by the Industrial Develop-
ment Bank of India (TOBI), as 011 31.3.1983 
and 31.12.1982 respectively the financial jnsti-
tion held 41.58%of the paid up equity capital 
of DCM and 52.23% of the paid up equity 
capi tal of Escort Ltd' 

(b) A ' per th.! information furnished 
by the lOBI, the promoters and their 
associates hold 11 .00% and 9.98% of the 
equity capital of DC M and Escorts Ltd. 
respectively. 

(c) Normally the institutions do not 
seek to manage the assisted companies even 
if they have major share holding. 

(d) Institutions have several prOVJSlon 
in their loan agreement which require the 
assisted companies to seek the prior approval 
of the institutions various important matters, 
such as constitution of the Board appointment 
of whole time director and senior n'lanag-
ment personnd investment policy undertaking 
of new expan ' ion/diversification of projects, 
etc. The institutions also obtajn periodical 
progress report on the operations of their 
assisted concerns and appoint nominee 
directors where the loan assistance sanctioned 
is Rs. 100 lakhs or more. Thhrough all these 
measures, the institutions safeguard not only 
their own interest but also ensure that the 
affairs of the assisted concerns are not 
carried on in a manner prejudicial to the 
interest of the share holders at large or the 
general public. 

(e) A High Level Committee bas been 
set up by the Government to look into the 
various aspects relating to investments made 
by public financial institutions in the a isted 
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companies. This Committee will look into 
inter ~liat the existing sy tern adopted by the 
financial institution for safeguarding the 
pubJic interest in the inve ted companies and 
to suggest measures for effecting improve-
ment therein a also devising of appropriate 
guidelines for Directors nominated by the 
financial institutions in such companie . 

Government will bear in mind the need . 
for strengthening the control hy the financial 
institutions in the interest of the companie 
and investors. 

Restriction on Investiment by Don Resident~ 

1l0S. SHRI GULSHER AHMED: 
Will the Minister of FINANCE be pleased 
to state: 

(a) whether various associations of 
industrialists in India and economists etc, had 
from time to time recommended to Govern-
ment for liberalisation of facilities for invest-
ment by non-resident Indians and if so, 
details thereof ; 

(b) whether it is a fact that when 
Government liberalised the facilities for such 
investment, some funds started flowing into 
country and certain non-resident purchased 
shares of certain companies through brokers, 
a hue and cry was raised by industrialists and 
their associates and if so, details thereof ; 

(c) whether as result Government 
imposed certain restrictions on investments 
by non-residents and if so, details thereof; 

(d) whather as a result of restriction 
imposed interest of non-residents for invest-
ment in India has considerably receded; 
and 

. (e) jf so, action contamplated by 
Government to restore confidence amongst 
the non-resident Indians and also to 
resto! e public confidence in stock exehan&e? 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHERJEE) : (a) There have 
been representations from various quarters 
including the industrial houses themselves. 

the Chambers of Commerce and represen-
tative organisations of non-resident Indians 
that the investment facilities avajlable to non-
residents of Indian nationality/origin have 
been a inadequate to encourage adequeat flow 
of funds into the private corporate sector in 
India. 

(b) During the period from 1st March 
1983 to 2nd May, 1983, 80,000 shares of 
DCM Ltd. and 75,000 shares of Escorts Ltd. 
were purchesed on behalf of each of 13 U.K. 
based overseas companies. 

In other words 10,40, 000 DCM shares 
and 9,75,000 Escorts shares have been pur-
chased constituting 12.95 per ent of the 
total paid up capital of Rs. 20.06 crores of 
DCM and 7.29 per cent of the total paid up 
capital of Rs. 13.38 crores of Escorts Ltd. 
As a result of the heavy purcha es effected 
by these companies in the shares of DCM 
and Escorts a section of the indu trialists 
made representation for imposition of restric-
tions on investments by non- resident as 
they apprehended dangert to their manage-
ments. 

(c) In order to allay the apprehension 
in the minds of the Indian industrialists, an 
overall ceiling of 5 per cent of total paid up 
equity capital of a company and a similar 
ceiling on the exiting convertible debentures 
of each series of the company in respect of 
investments by non-resident Indian investors 
imposed under the liberalised scheme of 
portfolio investment. This ceiling now 
applies to both repatriable and non-repatri-
able investments. 

(d) . There is no evidence indicating 
that as a result of the overall ceiling imposed 
on the portfolio investment mentioned in 
reply to part (c) above the interest of non-
residents for investment in India has 
receded; 

(e) It has been repeatedly by announ-
need that Government welcome investment 
in India by non-resident Indians and that 
concessions and facilities announced under 
this policy remain in force. 




